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0 P D E P (ORAL) 

Shri Shanker R.aiu, 

Request. of the applicant, for making amendment is 

rejected at the outset. as the. reliefs sought by the. appli.ca.nt 

were to disclose the marks and also production of records, 

Today records produced before us shows that the applicant, has 

failed to achieve the. minimum criteria i.e. :35 %. It ig in 

this c.onspect.us  reliefs prayed by the applicant has been 

redressed as the records have been produced and marks are 

disclosed. 	In so far as further action or challenge to the 

procedure or the criteria adopted by the respondents, we do 



not, find that the same comes within the scope of amendment., 

This would amount to material alteration in the OA which 

cannot. he permitted in view of Order h Rule 17 of CP(,. 

2, 	In this view of the matter, request of the 

applicant, for amendment is rejected. However, he is at 

lihert.y to challenge the action of the respondents in a 

separate proceedings in accordance with law. 

3. OA is dismissed as above, 
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